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12.03 hrs.
BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sinn, Sir, I rise to announce that Gov-
ernment Business in  this House for
the veek commencing 6th September,
1965, «wL!l consist of:—

(1) Consideration of any item
of Government DBusiness corried
over from today's Order Paper.

(2) Discussion on the Resolution
Riven notice of by Shri M. R.
Masani and others sceking disap-
proval of the Payment of Bonus
Ordinance, 1965,

(3) Consideration and passing
of the Payment of Bonus Bill,
1065,

(4) Discussion and woting on:
Demands for Excess Grants (Rail-
ways) for 1062-63. Supplementary
Demands for Grants (Railways)
for 1965-686.

(5) Consideration and passing
of: The Delhi Motar Vehiclss
(Amendment)  Bill, 1065, The
Deilhi Land Reforms (Amendment)
Bill, 1965, The Press and Regis-
tration of Books (Amendment)
Bill, 1964, as passed by Rojva
Sabha. The Indian Works of De-
fonce  (Amendment) Bill, 1965,
The Coal Mines Provident Fund
and Bonus S.hemes (Amendment)
Bill, 1965,

(6) Discussion on the statement
on oil policy by the Minister of
Pateoloum & Chemicals laid on
the Toble of the Hous» on the 16th
August, 1945 on a motion to be
moved by Shri Harish Chandra
Mathur and others on Thursday,
the 9th Scptember, 1965 at 3 P.M.

§hrl Ranga (Chittoor): In one week
would it be possible to take up all
these itoms?

Shri Satya Narayan Binha: My hon.
friend need not be carried away by
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this list. Time has been allotted for
these items by the Busziness Advisory
Commitice. If any itoms are not
rcached, they will be carried over to
the next week.

Shri S. M. Banerfee (Kanpur): 1t is
clear now that the Payment of Brnus
Bill will bz disrusstd next weck, We
have been pleading in this House that
since this Bill is a controversial one,
an effort rhould be made by the
Labour Minister to arrive at some
sgreement by discussing it with
various rapresentatives of groups con=
cerned with it. I have alrcady come
to know that Government are not in-
terested in  referring this Bill to a
Sclect Committee. Otherwise, that
would have solved our problem,

May I request the hon. Minister of
Parliomentary  Affairs through you,
and also the Minister of Labour who
is fortunately present here, that the
discussion on this Bill may be had
after a week, and in the meantime, he
may have proper discussions with the
representatives of the different groups
con-erned with it? For, alrcady. a
resolution has b2en given notice of by
Shri M. R. Masani seeking to  dis-
approve of the Ordinance. Shri M. R.
Masani represents 5 particular thought
in the country and he is opposed 1o
the Bill. Already, Shri N. Dandrkar's
minute of dissent has created misgiv-
ings in th2 minds of the working peo-
ple.

1 would request that instead of
having a discussion on this Bill next
week and rejecting the amendment for
reference of the Bill to a Sele.t Com-
mitte, let there be a discussion with
the various groups, and let the Labour
Minister convene p conference so that
this Bill may have maximum support.

Let me explain my point. . . .
Mr. Speaker:
necessary now.

Shri S. M. Baneriee: My  serond
point is this. Since vou are disallows=
ing all the calling-atlention-notizes on

No explanations are
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the various things relating to Kashmir,
whether they be U Thant's efTorts or
Gen. Nimmo's report and so on, I
wi.uld request you to allow us {o have
some discussion on the Kashmir situa-
tion. I agrze with you. . .

Some han, Members: No, no. There
should be no discussion now.

Mr. Speaker: The hon, Member has
already said that there ought to be a
discustion. At thiz moment, no further
explunatirns are nrcessary for it. I
have already requested the hon, Mem-
bers scveral times that when the hon.
Minister arnounces the business for
th2 next week, only seme brief sup-
gestion can be made that such and such
other item alsos may be taken up
during the next week, We cannot
enter into aryuments and speeches at
this momert. Therre may be just a
brief refereyce to any item that necds
to be taken up, and that need not be
repeated by a second Member who
makes any suggcestion.

Shrl 5. ¥. Banerjee: You may kind-
1y hear me. T d» not want to do any-
thing or meve any motion which may
embarrass Government. But there are
eertain things which we can legiti-
mately discuss here,

Mr. Bpeaker: The hon Member has
#aid that already, and I have allowed
it already, and the hon. Minister
would now answer it

oft womlt (fgame) © avTa wgiam,
oA az7 & fevarm feaman 9 9
I WA AA A 7 W fovne
fearar ar fis 3w 3 arg fafa 1 aga
AT ¥ TAH FIT T€C I07 T
qrod; | wfET ot aF agw 4T gk
&\ wre frafy = T 34 R, oW
mtisfiasfignasr i@ §
oA W AFT WTE Ay afsT 9k
mfear w7 § 1 I A% 97 @ feafy
& mgraw ¥ oagt st frae g
arfzt o &€ e faerer amar
wifga arfe qg =a~& §1 &% 1
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St TRsaGTE (FTAT) 0 agr
fams amy am 3gr i, =z (od 5 faar
1§ T AN a4y ¥ oand
PR AR (e U R RS T L |
Fioa wlaar g1 osw g, 8 oav
wasr waF avirg faare giar safid o
az wiT i aeT fadaw g
Dr. L. M. Singhvl (Jodhpur): We

would like to kaow specifically now
how long the session is likely to cons

tinue. A date mu.t be fixed now by
you in consultation with Govern=
nent,

Shrl Surendranath Dwivedy (Ken-
drapara); He had promised to tell
us today about the extension,

Shri A. P, Bharma (Buxar): I
oppose the suggestion of Shri Bancrjee
for the posiponement of consideration
of the Nonus Bill, It has already
been dclaved. All the partics have
been consulted and further postpone-
ment wi'l be nothing but delaying it
further. It has to pe passed during
this session.

Mr. Speaker: So far as a discussion
on the food situalion is concerned, I
had said that I would consider it after
the no-confidence motion wag dis~
posed of, There was much discussion
on food during that debate, So to
have immediately another debate on
it would not be advisable. If some
more time clapses, I will then con-
sider whether it Is necessary to have
a discussion on that.

Bhrl Satya Narayan Sinba: [ .m
glad that so far as & discussion on the
food situation is concerned, you have
already disposed iy of [ had a talk
with you about it. You have agreed
that If there is neeg for it, it would
be taken up towards the end of the
sesslon, if necessary.

As regards the Bonus Bill my col-
Jeague zays that he has already had
enough discussion and no useful pur-
pose will be gerved by having anothey
round of discussion.
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Shri 8, M. Banerjee: Why not
have a Select Committee on it?

Mr, Speaker: He can move for that
at that time

Shrl Satya Narayan Sinha: As re-
gards the Punjab, the Home Minister
i3 going to maxe a statcment on Mon-
day. At that time, if Members desire,
they may elicit more information
After that you wil] decidg what
thould be done in the matter.

About Kashmir, 1 think the con-
sensus of the House Is that this is not
the time to discuss it

About extension of the session. . .

Shri Ranga: We would like that
we have a bulletin or some statement
from the Minister every day.

Mr. Speaker: That would be done.
Whenever there is somcthing of im-
portance, the Defence Minister or
some other Minister will make &
statement,

Bhrl Satya Narayan Sinha: That
has becen agreed lo. and that is being
implemented also.

Shri S. M. Banerjee: I was referring
to the offer made by U. Thant and
also to Genera] Nimmo's report, That
has not been touched upon.

Shri Surendranath Dwivedy: It is
not only about the Defence Minister
telling us about the mi'itary develop-
ments, 1f there are any political
developments, if there is any re-
ference by the UN or anything of
that kind, a statement must be made
in that regard

Shrimatl Renn Chakravarity
(Barrackpore): That was the point I
also wanted to make. We are not go-
ing to discusg the military situation,
nor shall we ask any searching or
awkward quvstions regarding gefence.
But all the notices which we have
been giving calling attention to po'iti-
cal developments and aspects con-
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nected with the situation in Kashmir,
even these are being disallowed
Therefore, | think it should be withia
our rights to ask some questions when
something happens of that nature.

ot wt (fgare) : woaw AERE
ot fesfew § & ot oF a1q wgn
TENF A A L HF AT qw
fra s g 71 o A gfaana
&3 7w & it w1 5 8 A A
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wrfed | @& faaml & ane # eqr &
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oft ¥ (amuiA) ; gw wEd w7
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W 4 W1 ) e § fr & i
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& T ¥ g awE wimd w7 qET ar
forn wfgr 1 gm %W oA A
w0
Shri Karnl Singhji (Bikaner): We

would like to have an assuran-e from
the hon. Minister that in case this war
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on the border prolongs Parllament
remain in session until the emergency
passes off. because the same thing hap=
pened during the Chinese invasion and
Parliament was extended by two
weeks,

Mr, Speaker: The emergency is on.

Shrl Karnl Singhjl: 1 was referring
to the critical period.

Shri Bhagwat Jha Asad (Bhagal-
pur): When some of us say that we
would like to discuss the Kashmir
situation, it is not the military part
of it or any other part of it but we
want that a chan.e should be given to
the House to express its=lf about the
behaviour of the Secretary-General of
the United Nations. We would like
to express oursclves against Gt. Britain
which has played a dubious game, we
would like to express ourselves as to
how in internationa] politics some of
these countries which call themselves
our friends are behaving and  letting
us down in the ecas* of Kashmir.
Therefore, an opportunity should be
given to this House to express itself
on these matters, not on the defence
operations in Kashmir.

Mr. Speaker: To cven this  much
that Government should say that
today they have received a letter from
such and such a person, U Thant or
somebody else, and this is the reply
they are going to give, 1 do not agree,
1 will not allow that.

Shri Bhagwat Jha Aszad: What we
want to say is this. He docs not con-
demn Pakistani aggression, but  he
wants to advise our Prime Minister.
We are on the defensive. Therzfore,
we want to discuss ft. Tt is not a
small matter as ycu say, it is a big
matter. We want to refer to it

Mr. Speaker: Every day we cannot
do it.

Shri Bhagwat Jha Amd: What do
you mean by every day?

Mr, Speaker: What I mean I have
sald,

Shrt Bhagwat Jha Asad: We do not
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Bhri 5. M. Bamerjee: Even questions
awv not allowed, short notice questiona,
Mr, Bpeaker: That is not for me

Shri S. M. Banerjee: The report of
the UN Obscrver Team has not been
circulaleg to us. It is in our favour.

| What is this hush-hush business?

Shri Vasadevan Nalr (Ambala-
puzha): How does it help if we do not
pdiscuss it? It helps the Government,
k! course. We do not want to embar-
‘ass the Government. We do  not

hink we are doing something wrong.

hrimat! Renn Chakravartty: Why
sthuid they consider that we are all
anj-national?

Vasudevan Nair: Complete
silil\ce will mot help any one.

Prime Minister and Minister of
Ato 'c Emergy (Shrl Lal Bahadur
Shas. §): May I say a word in regard
to wiqt the hon. Members have said?
When fuch matters come, they do re-
ceive bur consideration. If there is
anythisy special, if Government has
to ado} | some policy or some attitude

which bhuld in any way be different
from w@t we have done 5o far or the
policy wjich we have adopted, certain-

Iy I sha_come before the House. But,
besides Mat, if there is anything, it is
just pos'qln that we may not like to
disrlose -T.immedistely. But, as Shri
Dwivedy " 1s said, some kind of fac-
tual state? nt, whenever it is noces-
sary, we ‘il certainly make.

8hri K. iy Malaviya (Basti): | want
to say only _sis. [ would roquest you
to give cod r consideration to  the
suggestion 1 de by Shri Bhagwat Jha
Azad be:ou ® it has got much rele-
‘vancy. T

Shri Sa ‘arayan Sinha: About
the extension _ the sessien, T had said
last time that®Tnight be in a position
to snnounce ! zyday, but in the cir-
cumstances of e last two days, it
will not be por’’le for me o say any-
thing definitelyl iout it today, but, ef
course, about tnight before the
scheduled time  1ink 1 shall be able
to let the Hous¥now.

Ta
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Shri Surendranath Dwivedy: In the
alternoon, let him tell us.

Mr, Speaker; He will teli us a fort-
night buiore the ending of the s.ssion.
That means, next week hz will tell us,

Shrl Kashi  Ram Gupta (Alwar):
Why not on Monday?

Mr. Speaker: I would not have any
objection.

Shri, Surendranath Dwivedy: Let u
have some indi atiyn, whether it wi
be for a week, ten days or thrae day
some indication,

Shri Saira Narayan Sinha: The s
sion is to terminate on the 24th ar
would 1ot the House know fifteen ¢
before. 1 tell you in any case th, if
thes House is going to be E‘Klel'ld-

will not be extended for more han
a day or two. ;‘
1215 hrs.
STATEMENT RE: ALLEG JIONS
AGAINST MINiS‘l‘EF:r

The Minister of Petrole and
Chemicals (Shri Humayun fabir):
Mr. Spraker, with your per sslon, 1

would like to make a stat,Jont.

I am taking the first oppojunily ol

contradicting certain wid o incor-
rect allepations made agairy, me by
Shri Prokash Vir Shastri .nd Sep-

tember 1065, during the dis’ ssion on
the Aligarh Muslim Uniw:-iuf Am-
-endment Bill, 1065.

Shri Prakash Vir Shastr .tated that
I was a member of thf Jamiat-e-
Ulema Hind and its w king com=
mittee. The Jaimat hy; a glorious
record of service and sapgfice for the
cause of Indian freedomjend some of
our greatest patriots pve been its
members. There is the,'ore nothing
wrong in being its mepeer, but as a
matter of fact I am not jd have never
been a member of th. amiat or any
of its committees,

Shri Prakash Vir ’l:trl also said
that T have oppmed Aligarh Mus-
Uim University Ame8ment Bill even
though 1 am a mem! of the Cabinet.
T am grateful to tV8 Prime Minister
who immediately cé'fadlclt'd him and
clarified the guslu 1 need there-
fore say nothing fﬂnmr on this point.
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Shri Prokash Vir Shasivi further

"stated that as Chairman of the Conlral
{Walkt Council, 1 have permitle] the
putilisation of Wakf funds fur helping
i an agitation against the Bill. Thas is
« absolutely  {alse, Obvious'y, Sari
' Prakasn Vir Shastri  knows nothing
,about the constitution or functions of
«the Council or of Wak{ Boards. No
Wakf fund can be used for any pur-
pose except those spevified 'n the Wak?
Deed ang in any case, the Central
Wak(f Council has nothing (o do with
the fund: of the individual Wak!s or
State Wak! Boards.

Statements in Parliament ere privi-
leged and impose a greater respon-
sib.lity on Members who make them,
I therefora seck your protection
against such attempts to malign a
Member on the basis of unfounded
teports.
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